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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1 126/2024

IN THE MATTER OF:

Veer Singh & Anr. ...Applicant
Versus

Union of India & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHAN GE.

MOST RESPECTFULLY SHOWETH:

L:DeR: B Taal, currently working as Scientist ‘F’ at the Ministry of
Environment, Forest and Climate Change (MoEF&CC), Regional Office,

Lucknow, do hereby solemnly affirm and state as under-

1. That I, in my official capacity in the Ministry Environment, Forest and

7, Madc! Hausy, Lio,
Regd. No- 34340
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am conversant with the facts and circumstances of the case on the basis of
official records, and as such authorized and competent to swear this
affidavit.

2. It is submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed
Counter Affidavit to the aforesaid application, as and when required.

3. That, the applicant has filed the present application, stating that
Environmental Clearance (EC) was granted to Respondent No. 14 by the
State Environment Impact Assessment Authority (SEIAA) on 06.01.2021
for sand/morrum mining in the Betwa River basin, specifically in
Khasra/Gata No. 321 Ga Ta, Village Salemapur, Tehsil-Moth, District
Jhansi, Uttar Pradesh. However, Respondent No. 14, Smt. Shashi Devi,
along with the leaseholders—Respondent No. 11 (M/s. Shubh
Construction), Respondent No. 12 (Shri Virendra Kumar), and Respondent
No. 13 (Sanjeev Kumar)—has been engaged in illegal sand/morrum
mining since 2021, in violation of the EC conditions and applicable norms.

4. That, the applicant has further stated that the private respondents are using
heavy machinery, including pokland excavators, dozers, and sand gravel

pumps, thereby violating the Sand Mining Management Guidelines and the
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constructed a bridge to obstruct the natural flow of the Betwa River,
facilitating illegal sand mining operations that are carried out around the
clock. It is also stated that illegal mining is taking place beneath the
permanent bridge across the river, compromising the structural integrity of
the bridge. Additionally, mandatory conditions, such as the installation of
CCTV cameras and weighbridges, are being flagran. / violated. The
applicant has submitted before the Hon’ble Tribunal that due to pits created
by illegal mining in the riverbed, two villagers had drowned.

5. It is most respectfully submitted that the State Department of Mines and
Geology is the Nodal Authority in the State for dealing with the allotment
of mining leases under the Mines and Minerals (Development and
Regulation) Act (MMDR Act) and is entrusted with the enforcement and
regulation of mining operations in a State including illegal mining. Further
the State Government is empowered under Section 23 C of the Mines and
Minerals (Development and Regulation) Act 1957(MMDR Act) to make
rules for prevention of illegal mining, transportation and storage of
minerals.

- 6. That, the Ministry issued Environmental Impact Assessment (herein after

referred as “EIA”) Notification dated 14th September, 2006 which requires

certain projects to obtain prior Environmental Clearance (“EC”) before any

e
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construction work in case of new projects or expansion and modernization
of existing projects or activities. The Schedule to the Notification details
the categories or projects or activities which require prior environmental
clearance.

. Itis further submitted that all projects and activities are broadly categorized
into two categories - Category “A” and Category “B”, based on the spatial
extent of potential impacts and potential impacts on human health and
natural and manmade resources. All projects or activities included as
Category ‘A’ in the Schedule, including expansion and modernization of
existing projects or activities and change in product mix, require prior
environmental clearance from the Central Government in the Ministry of
Environment, Forest and Climate Change (MoEF&CC) and all projects or
activities included as Category ‘B’ in the Schedule require prior
environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA).

. That, in exercise of the powers conferred upon the Central Government
under sub section (3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA

Notification, 2006, SEIAAs have been constituted in different States/UTs

o
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to discharge the functions of the regulatory authorities for the respective
States/UTs.

9. That the Ministry vide notification no. S.O. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities
within their jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or withdrawing them, if
required, for violations. A copy of the Notification S.0. 637 (E) dated
28.02.2014 is marked and annexed herein as ANNEXURE R1/1.

10.That, the Ministry vide notification S.0. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmenta] Clearances to all minor mineral
mining projects, irrespective of mine lease area and < 250 ha mining lease
area in respect of major mineral mining lease other than coal. A copy of
the Notification S.0. 1886 (E) dated 20.04.2022 is marked and annexed
herein as ANNEXURE R1/2.

11.That, State Level Environment Impact Assessment Authority(SEIAA),

Uttar Pradesh on 06.01.2021 has granted Environmental Clearance to M/s
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Resident—House No. 168/19, Noniya Mohal, District- Banda for sand
mining. A copy of the Environmental Clearance dated 06.01.2021 is
marked and annexed herein as ANNEXURE R1/3.

12.It is most respectfully stated that, the Ministry has formulated the
guidelines i.e. “Enforcement & Monitoring Guidelines for Sand Mining”
(EMGSM-2020) supplemental to the existing guidelines i.e. Sustainable
Sand Management Guidelines 2016 (SSMG-2016), which focus on the
effective monitoring of the sand mining since from the identification of
sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for
collection of critical information for enforcement of the regulatory
provision(s) and also highlights the essential infrastructural requirements
necessary for effective monitoring for Sustainable Sand Mining. Further,
EMGSM-2020 & SSMG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provisions of
both these document arises, the provision made in “Enforcement &
Monitoring Guidelines for Sand Mining-2020" shall prevail.

13.1t is respectfully stated that in the EMGSM 2020, some considerations that

has to be kept in mind for sand/gravel mining while approving mining plan

has been provided. One of the consideration provided is “Sand and gravel

o
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shall not be extracted up to a distance of 1 kilometre (1 km) from major
bridges and highways on both sides, or five times (5x) of the span (x) of a
bridge/public civil structure (including water intake points) on up-stream
side and ten times (10x) the span of such bridge on down-stream side,
subjected to a minimum of 250 meters on the upstream side and 500 meters

on the downstream side”.

14.That, Ministry of Mines has prepared a ‘Sand Mining Framework’ in
consultation with Mining Departments of the States incorporating best
practices amongst States and suggestions based on the objectives of
sustainability, availability, affordability and transparency in the sand
mining,.

15.1t is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or
environment management coming under the purview of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and

Control of Pollution) Act, 1981 and the Environment (Protection) Act

1986. Q/
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16.That in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice

DEPONENT

Verified at Lucknow on this /7 'Lday of February, 2025 that the contents of this

VERIFICATION

affidavit based on official record(s) maintained and information available in

the office are true and correct, no part of it is false and nothing has been
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concealed there from.
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Annexure R1/1

STt Ho So Tefo-33004/99 _REGD.NO.D. .-33004/99

Che Gazette of Iudia

EXTRAORDINARY
AT [I—EUE 3—SI9-WUg (ij)
PART II—Section 3—Sub-section (ii)

TR |/ wemtira
PUBLISHED BY AUTHORITY
| 545) 73 faoett, wireraw, wret 4, 2014/%TST 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TEteRer 3T T Harer™

SrfergerT
7§ feeett, 28 e, 2014

[®. S-11013/2/2013-37% T (a78) ]
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment ( Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and

keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Cent ernment such a Course of action is necessary in the public interest.

N© 2 [No.J-11013/2/2013-IA. (I)]
3 AJAY TYAGI, Jt. Secy.

950 G1/2014
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART IT—SEC. 3(ii)]

JrfergerET
¢ et 28 weer, 2014

3. 638(31).— =4 T, TATeRT (&) s, 1986 (1986 T 29) S ¥R 19 & TUE (&) TR ¥
VifeRral =1 YA H EY S FH mﬁﬂm@@w@mwmﬁ?ﬁwmﬁmﬁm@wm
RN & W 39 AR B oy (2) o Sfeafad gk =1 sifuehrt =1 wifesa et 8
|t
%H H&H WTTerRvoT/STferehmy EIRET I
(1) (2) (3)
I A (W) e, 1986 F U 3 FSUERT (3) B YUl T A G TS
ST T TR G ST T A W T R e
TFEE JITHHT0T (TH.E. 9T T, )
2 AR S 5 T (AT B e R e wataon sk I WA G Adl-
ﬂhﬁﬁéﬁmﬁwmmmwwmg@qmww T wrRferk wrfera #t s
[H. S-11013/2/2013-37% T (31E) ]
ST T, S Gl

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
) @ (©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. (T)]
AJAYTYAGI, Jt. Secy.
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Annexure R1/2

Woreht o A.wer.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

.32 TeT.-31.-20042022-235 241
CG-DL-E-20042022-235241

HATYTT
EXTRAORDINARY
AT I—EE 3—I9-GOL (i)
PART II—Section 3—Sub-section (ii)

TR & TerThr

PUBLISHED BY AUTHORITY

. 1795] 7% Reweht, g, ol 20, 2022748 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
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A o, FLT TR, TR0y (Feen) fe 1986 % M 5 & Su-fem (4) ¥ ara ahe
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section 3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification, -
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii @) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters

(2) in the Schedule,—
(1) against item 1(a),—

(a) in column (3),—
(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;
(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

_ M(b) in column (4),—

'O (A hLor “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
e subst}hlt\ed, namely:—

& g “Au mmmg lease area in respect of minor mineral mining leases and < 250 ha mining lease area
; ,(4 /~1n respectiof major mineral mining lease other than coal”; /
AFPe N i d

]
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(i) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW?, the symbol, figures
and letters “< 100 MW” shall be substituted;

(B) in serial number (ii),—
(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(IT) in point (¢) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(ii))  against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW?, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(@) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted,;

(b) in column (4), for the symbol, figures, words and letters “< (.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

higgrated mining projects with beneficiation plants located within mining lease area shall
to be considered at Central level or State level, as the case may be, as per the extant

(3), for the words “All projects”, the words “All new projects” shall be Sy;

S g




271

6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. IA3-22/ 10/2022-1A.111)
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 111,
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

rinting at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
nd Published by the Controller of Publications, Delhi-110054. Ko D
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Annexure R1/3

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vinees Khand- 1, Gom1i Nagar, Lucknow - 226 010
Phone :91-522-2300 541, Fax :91-522-2300 543

E.mail: doeuplio@yaboo.com
Website : www.selasup.com
To.
Smt. Shashi Devi,
House No- 168/19, Noniya Mohal,
District- Banda, U.P-210001
Ref. No».é.ﬁ’,l....f Parya/SEIAA/S915-5489/2020 Date: & A January, 2021

Sub:  Environmental Clearance for Sand/Morrum Mining from River Betwa in Gata No.- 321 Ga at Village -
Salemapur, Tehsil-Moth, District - Jhansi, U, P, {Leased Area : 10,0 ha), M/s Shubh Construction.
Dear Sir,

Please refer to your applicationfletter dated 08-02-2020, 21-02-2020, 02-10-2020, 20112020 & 21-12-2020
addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The State Level
Expert Appraisal Committee considered the mattar in its meetings held on dated 23-11-2020 and SEIAA meeting 22-12-
2020.

A presentation was made by the project proponent along with their consultant M/5 PARAMARSH {Serviding
Environment and Davelopment), The proponent, through the documents submitted and the presemation made
informed the committee that:-

L. The enviranmental clearance is sought for Sand/Morrum Mining from River Betwa in Gata No.- 321 Ga at Village
-Salemapur, Tehsil-Moth, District - Jhansi, U. P, {Leased Area 1 '10.0 ha}, M/s Shubh Construction.
2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 14/ Parya/SEAC/SARG/ 2019

dated D8/06//2020.
3. The public hearing was organized on 18/09/2020. Final EIA report submitted tiy the project proponent on
02/10/2020.
4. Salient features of the project as submitted by the project proponent:
L.t | Online proposal No. g SIAJUP/MIN/50833/2020
= File No. atlotted by SEIAA, UP 5515/5489
£ Name of Proponent Smt. Shashi Devi :
4. | Full corespondence address of proponent | Shashi Devi W/o SheiVirendra Kumar
and mobie no. R/o-Hause. No. 168/13, NoniyaMohal,
District - Banda, Uttar Pradesh
Mobile no. - S
5. Name of Project Environmental clearance of proposed riverbed Sand/Morrum
; Mining having lease area 10.0 ha (24.71 awe), along River Betwa
; in Gata No,- 321 Ga, at Village Salemapur, Tehsil-Math, District -
| thansi, U. P of M/s Shubh Construction,
LB | Project Location {Plot. Khsra/Gata No.) 321Ga S
| 7. | Name of River Betwa River
|8 | NameotVilge | Vilage Sslemapur, Tehsil Moth, District -ihansi, U. P.
L% Tehsil rMoth
| 10. | District Jhans|
r _Name of Minor Mineral AT .§’.‘ﬁ""MW}Uﬁ SR
| Sanctioned Lease Area (inkia) 1000ha
| Max. & Min mAL within lease aren Max ~ 150.30 mAL
i Min - 147.0 mRL
J ZComRL - 150.30mAL - ; . o
Gota Nu.- 321 Ga, al Village Salemapur, Tehsi-Moth, |
et - Jhansi, U, P, of /4 Shubh Construction ]
) Total leate area
i {atitude Longitude
a2 25° 48’ 0.57°N 79°04'S7.35°E | |
25" AR’ 28 19"N 19" 0% 03.97
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%&MmmmwmmwﬁuLMWMM&ummmnhm»mmﬁ.

[teased Area - M/s shubh Canstruction,
! { ¢ 25' 48' 22 36"N 7905 09.56"
| D 240N | 79705 onarE T
| s Submd area {
Pillar Latitude Longitude I
s1 2548 19.66"N 79" 04° 52 41°¢ ;
52 28° 48" 17.87°N 79" 05' 53 gr !
53 25" 48" 17,937 79°05's4.71 | |
| 4 25" A8 19.82°'N 79°05'56.37 £ j
j 5 55 25 a8’ 20.09"N 79" 04' 57 73"k ?
| g 56 25" 48' 21.45°N 797 05' 09,35"F f
; f 57 25" 48" 18 86" N 79" 05' 08.37°F a
i | 53 25°48' 18.99"N 79°05'07.21°F I
E 58 25" 48' 13.48°N 79° 04’ 05 40°¢ |
By 510 25" 48' 08.38"N 79°05°0289% | |
ein 511 25" 48'07.43°n 75°05' 00.55°¢ ;
3 f $12 25" 48' 04.16"N 79" 05'58.88"F .
§ | 513 25 48’ 19.41°N 79" 04' 00.61"¢ |
I ; 514 25" 48' 14.37°N 79° 05" 00.90°¢
g i’ 515 25" 48' 11.83N 79°05'01.44"F
[ 516 25748 11.39"N 79°05° 02.53"F
SRR 517 15748 1686°N | 7ocoa'oagar
| $18 25 48" 15.47°N 2905'0180° | |
| 15. | Total Geological Reserves 187260 0" VR
L 16, | Totai Mineabie Reserve in 10T 50000 m’/mrmrg SRR ;
.27, | Total Proposed Production 250000 m” {5 years)
[ 18. | Proposed Production yea | Socoom’
18. | Sanctionag Petiod of Ming lease
{20, | Production of mine/day , 5
LMWE W ¢
|22 | Na.of working days i

73 | Working hours/day

; 24, _No. of worker

A A

5. ; NO. ofvehic’e':hw»m,._m

IR SRR

| 26. Type of Land

|

g} 33 | Datails of Lo
|

tfday | 25 RN RS
e | Govt/Non Forest tand (riverbed)

.27, | Ultimate of Depih of Mining o ——— i
28. | Nearest metalied raad from site 1.0 km By —~f
2 [ Water Requiremant PURPOSE S TRy . ?’

Drinkin, -0.30 KLD !

e T ) — N

Plantation -0, : A

Others {if any) el T et Syl

L T T Y N |

30 i Naﬁi;;fdc% Accrediixﬁ ﬁ.’uuwhéht with PARAMA)!SH {Servicing Enviranment and Development) |
| QciNoand petiod of validity | NABET/EIA/1B21 RA 0120 |

| | Valid till ~02/05/2021 v |

I 31| Ay Riigation pending against The mroracs } ™ |

L 0f fand in any count g ; S S . §
32,1 Details of 500 m Cluster Cortificats verificg | Letter No—1562/30mMmC/ (2019-20) dated - 28/01/3030 |
By Mining Officer f i

- " agproved DSR ]
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mmnmmwmmmnmmm;samm&mmwmﬂmm P,
(teased Area : 10.0 ha), M/s Shubh Construction,
37, | Lengthand breadth of Haul Road length-090 km B
Breadth ~ 6,00 m i

Temparary culvert on haul road shall be made for transgortation

E i

38| No. of Trees to be Planted B T !
> The mining would be restricted to unsaturated zone only akiove the phreatic water table and will not intersect
the ground water table at any point of time, Sty Ao
6. The mining operation will not be carried out i safety 20ne of any bridge or smbankment or in eco-fragile zone
such as habitat of any wild fauna, g
7. There is no fitigation pending in any court regarding this project.
8. The project proposal falls under category-1(a) of E1A Notification, 2006 {as amended).

éned on the recommendations of the State Level Expert Appraisal Committee meeting held on 23-11-2020 on the

2bove said project, the State Level Environment Impact Assessment Authority meetings held on dated  22-12-2020 has
decided to grant the Enwvironmental Clearance to the title project for collection of 50000 m’/annum is proposed lease
area 10 ha subject to effective implementation of the folowing General Conditions and specific conditions:

General condition:
1

R
3.

=

10,
1%
12,

13

14,

This environmental clearance is subiject to allotment ofminlm feasedn favour of project propaneat by District
Administration/Mining Department. oo

Forest clearance shall be taken by the proponent as necessary under law.

Any thange in mining area, khasra numbers, entailing capacity addition with change in process and or mining
technology, modernization and scope of warking shall again require prioe Environmental Clearance as per the
provisians of EIA Notification, 2006 (as amended),

Precise mining area will be jointly deman:ated‘ al site by project proponent and officials of Miring/Revenue
department prior to starting of mining operations. Such site plaa, duly verified by competent authority alang-
with copy of the Environmental Clear: er will be displayed on 8 hoarding/baard at the site. & copy of site
plan will also be submitted to SEIAA within 3 period of 02 manths.
Mining and foading shal be done only within day hours time.

Na mining shall be cartied outin the safety zone of any bridge and/ar embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with, Water sprinklers and other dust control majors should be
applied to take care of dust generated during mining operation, SprinMing of water on haul roads 1o control dist
will be ensurad by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operguons.  this condition is
violated, the clearance shall be Automatically deemed to have been cancelied.

Parking of vehicles should not be made oo public placss.

Na tree-feliing will be done in the feased ared, except only with the permission of Forest Depariment

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil characteristics
of the river bed /basin, where mining Is carried out.

ft shall be ensured thas mining operation of Sand/Moram will not nany way disturh the, velocity and How
pattern of the river water significantly.

it shall be ensured that there is no fauna dependant on the river bed or aress tlose to mining for its nesting. A
report on the same, vetted by the competent authority shall be submitted to the RO, PCB and SE1AA within 02
manthy,

Primary survey of fiora and fauna shall be Carried out and data shall be submitted to the RO, PCE and SEIAA
within six maonths, ;

Hydro-geolegical study shail be carried out by a reputed erganization/institute within six months and establish
that mining in the said area will not adversely affect the ground water regime. The report shall be submitted to
the RO, PCB and SEIAA within six months. (n case adverse Impact is ohserved Janticipated, mining shail not be
carried out, ‘

Adequate prolection against dust and other environmental pollution due to mining shall be made sa that the
habitations (i any) close by the lease area are not adversely affected. The status of implementation of measures
taken shall be reported 1o the RO, UPPCH and SEIAA and this activity should be completed before the stary of

sand mining.
Need bacid siseccmont for e nesiliy sifloges shall be tanducted to study economic measures which can hwip

A 't{on of society, Ingome generating projecis/toals such

n improving the quality of life of e‘cﬁn'bf;iicaﬂy}ayc e

=T a0t of fodder farm, fruit bearing pe ATESIOEtional braining ete. can form a part of such orogram

roponent shall provide@gbarate budg)

¥dr community development activities ard incomes
o5, i

T \// Page3of8

19
60



275

:,cg.mummmmﬁrm,!gmsm(‘am.mmmﬁ. 21Ga mmsmm,,mwmm Ristrict - Jhamsi, u, p,
Leay 0100 ha J $0n (o uLian,

1%

20,

21
22.

23

24,

28,

26.

27,
28,

3Q.

3L

3z

34,

35.

36.

37.

[Leased

ACALEYY

Green cover development shall be carrisd out following CPCH Buidwlines including selection of plant species and
in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the 1op soil should be utilizad for
Breen cover/tres plantation,

Dispensary facilitios for first-aid shall be provided at site.

The District Mining Officor shauld quarterly monitor compliance of the stipulatag tonditions. The project
proponent will extend full ccoperation to the District Mining Officer by furnishing the requisite
dmfinlomanmfmomming fePOrts. In case of any viclations of stigulated conditions the District Mining Officar
will report 1o SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the tiputated
environmental clesrance conditions ineluding results of monitored data [both in hard & soft capies) to the SEIAA,
the District Officer and the Tespective Regional Office of the State Poltution Control Board by 15t Juno and et
Cecemnber every year.

Corporatien and Urban Local Body.

bodies the treated effiuent should conform to the standards prescribod by MoEF/CPCH.

Measures shall be taken for control of noise level 1o the timats prescribed by CP.CB,

Special Measures shall be adopted to protact the nearby settlements from the Impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be

Measure for prevention & control of soit erasion and management of silt shall be undettaken. Protection of

dumps against erosion, if any, shall be carried-out with 80 textile matting or other suitable materia,

Under corporate social responsibility » sum of 5% of the total project cost or total income whichever i5 higher ig
1o be earmarked for total lease period. its budget is 10 be Separately maintained. CER component shall be
prepared based on need of local habitant, Income generating measures which can help in uphftment of poor
section of society, consistent with the traditional skills ¢f the Pecpte shall be identified. The programme can
Include activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless

be diverted for other Putpose. Year wise expenditure should be repoted to the Ministry of Environment and
Forests and its Regional Office focated at Lucknow, SEIAA, U.# and UFPCE.

Action plan with respect to suggestion/improvemant and recommendations made and agreed during Public
Hearing shall be submitted 1o the District mines Officer, concern Regional Officer of Urpca and SEIAA within 02
manths,

Eavironmental clesrance 5 subject 1o ehtaining dearance under the Wildlife {Protection) Act, 1972 from the
competent authority, if applicable to this project.

The preponent shall observe every 15 Say for nesting of any wrtie in the area. Based on the observations so
made, if turtle nesting is observed, necessary safeguard measuros shall be taken in consultation with the State
Wildlife Department For the purpose, awareness shall be created amongst the workers about the nesting sites
50 that such sites, i any, are identified by the werkers during operations of the mine for taking fequired

The project proponent shall obtain RECessary prior permission uf the competent Authorities for withdrawai of
fequisite quantity of water (surface water and groundwater), required for the project,

Appropriate mitigative measures shall be taken to pravent pollution of the river in censuliation with the Stats
Pollution Control Board. it shalt be ensured that there is no Ieakage of il and grease in the river from the

! emissians shall be kept under contral and regularty monitared, The vehiclas Carrying the mineral shalt
aded, e, ) s

g .'.;s be made for the housing of construction Jattir Within the site with o fecessary infrastructure

(t1es z as fuel for coaking, mobile todets, gl ile ST king water, medical hoaith €ars, erache

N, v ; :

) : \ q//nageama
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41

42

43,

M District - thansi, U, p,

etc. {MoEF circular Dated © 22.09.2008 regarding stipulation of condition ta imprave the living conditions of
construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also be provided
with adequate training and information on safety and health Apects. Cecupational health surveillance program
of the workers should be undertakan pericdically to observe R0y contractions due to exposure to dust and taka
corrective measures, if neaded.

A copy of the clearance fetter shalt be sent by the propanent to concerned Panchayat, ilaParishad/ Municipal
Carporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ repy esentations, if any, wore
received while processing the proposal. The clearance letter shall alco be put on the wehsite of the Company by

The environmental statement for each financial year ending 31st March in Form-v 45 is mandated to be
submitted by the Project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the webste of the
cempany along with the status of compliance of environmental clearance conditions and shall also be sent to the
Regional Office of the Ministry of Enviranmerit and Forests, Lucknow by #-mall

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased area
either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen the
embankment.

! 1030 10 be maintained by the project Proponent.

. Asenaratp Environmenta Management cell with suitable qualifiad personnel shal be sep “p nder the contrel

of a Senicr & xecutive, whao will repoet directly to the Head of the Organization.

. Pe rmimm from the comperent authority regarding evacuation route should be taken
: Pyo;e;t preponent should ensyre survival of trae saplings. Mortality should be replaced from time to time,
. Site Pn’ pi}mgm{ph;w should be submitted with date, time and Point-coardinate within 15 days.

iy

- One month monit Ting report of the area for air quality, water quality, Noise (eval, Sesides flora & fauns

Lhould be examined twice 3 wpek and be submitted within 45 days for arecord.

16, Provision for cylinder to workers should be made for cooking
. The capacity of Ucksfiractor for loading Putpose will be in tonnes as per 1 anspurt Department applicable

netms and standard fixed by the Government,

- Provide suitatbie mask 1 the workers

« Approach woad kaceha 5 to b made motarabte ang free sapings to 8¢ planted on bath sides of the r0ay,
* Indigenous plants should be planted according to CPCa

Ruidelines and in onseltation with local Divisiomal

Officer.

mtsszy duly authenticatad by 3 Q-

/ Page Sofg
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EC. for mm.zmm.immmmm_mnm:jmmwkmmm&mmmwm

24

28.

29

30.
3L

33

34
35.

37

38,

39,

a0,

41,

42,

43,

. Abuffer/sate rone shall be ma

Mining should be done by Bai scalping methods extraction (typically 0.3 06 mor 1- 2 f1} as per sustainable
sand mining management guidelinas 2015,

: intained from the habitation as per mining guldelines

arporate Environmental Responsib v {CER) plan shail be prepaced by the project proponent and the details
of the various heads of expenditure to be submitted as Rer the guidelines provided in the receat CER
notification No. 22-65/2017-1A401 dated 01/08/2018.

Health/Insurance card, Medical claim, regular heaith cheek-up camps, facilitias shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shail be produced to the Directorate of
Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the neatby areas may be considered as ona of the activity in CER,

The excavated mining material should be carried and transported in such a way that no obstruction to the fran ;

flow of water takes place. Suitable measure should be taken and details to be provided to concern
Department.

Width of the haul road shall be moee than 6 meter.

Submit annual replenishment report certified by an suthorized Agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production tevels shall be decreased / stopped
accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National park/
Sanctuary prier permission of statuary committee of National board for wild life under the provision of Wildlife
{Protection) Act, 1972 shall be obtained before commancement of work,

Hin future this lease arca becomes part of cluster of equal to or more than 05 ha. thea additional conditions
based on the E1A shall be imposed. The tease holder shall mandatorily follow cluster conditions otherwise it
will amount to violation of £.C. conditions, If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per law shall be initiated against the 3uthgrity
issuing the cluster certificate.

The Environmental clearance will be Co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild Lifa
{NBWL) even if the eco-sensitive zone i$ not earmarked.

. To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining

should be done as per sustainable sand mining management guidelines 2016,

Geo coordinates shoold be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI and
should be submitted to SEIAA/SEAC, Searetariat a5 sarfiest,

In case it has been found that the E.C. obtained by providing incorrect information, Submitting that the
distance between the two adjaining mines Is greater than SH0mt. and area is {ess than U5ha, bt factually the
distance is less than 500 mt and the mine is located in cluster of area aqual or more than OSha, the .0 issund

The project proponent shall in 2 years conduct detalipd replenishment stucy duly authenticated by a Q.
NABET accredited ronsultant, and the District Mines Officer which shall form the basis for midterm review of
conditions of Environmental Clearance. il

The mining work will be apen-cast and mang /semi mechanized (subject to order of Hon'ble NGT/Mon'ble
Courts {s}]. Meavy machine such excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved Jtany stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is less,
shall be left on both the banks of Precise area to control and avoid arosion of fiver bank. The mining is
confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard messures duiing extraction of river bank marerial
and ensure that due to this activity the hydeo-geslogical regime of the sutrounding area shall not be affected
The project proponent shall adhere to mining in confarmity to plan submitted for the mine tease conditions
and the Rules prescribed in this regard clearly showing the no work zone in the mine lease 1. the distance
from the bank of river to be left un-worked (Non mining area), distance from the bridges etc. it shall ke
ensured thet no mining shall be carried out during the mansoon season.

The project proponent shali ensure that wherever deployment of labour attracts the Mines Act. the provision
thercof shall e steictly folowed,

. The project proponsnt wall provide personal protective equipmant (PPL) as reguired, also provid adequate

on safety and health aspects. Perictical medical examination of the workses engaged
n W&m&ﬂ b?‘ksz! e out and records maintained, Fos they purpose, schedale of health examination ol
i foilowed accoreingly. . '

ey -
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ELC. for Sand, um Mi mfliver Betwa 3 No.~ 321 ﬁmuﬁzrm&._&wmmnm*ymk&am u.p
(Leased arps - ction,
4. The critical parametes sueh ag PMig, PM2.5, 502 and NOx in the ambient alr within the impact zone shall be

manitored Beriodically, Further, Quality of discharged water if any shall aiso be manitored {(Tps, DO, pH, Facyl
Colitorm and Total Suspended Solids | TSs)).

47. Effective Lafeguary measuras, ulir wister sprinkling shall he carrled qut in £ritical areas prone to air
such as loading and unloading poing and all transfor
haul roags
48, &meters conform to the norms prescribed by the Central
49, Froponent before expiry of present mining plan
50 Self’ﬁnwﬁ%m Every three years third Panty envirconmenta; audit shaft
5% Four ambient should be established in the core zone as well a5 jn the bufier
Ox. Location of the statians should be detided hasaq 04 the
and environmentally and fcally sensitive targets and
7 consultation with the State Paliution Cantrol Board
52 i © be maintained collectively, Total Cost will be shared/workeg
83, Y in the form of mobile tollets to the labours engaged for the
54. * | <hs, plastic bags, glassas BIC. L0 be penerate during peojacy activity will be
aste Management rules.
55, eioped along In consubtation of Gram Sabha/Panchya:.
56. : A 0ot be obstructeg 3t any time by the activitiog Droposed
57. Dighal pr €35INg of the entire lea 83 in the dm:m:usmg remote sensing technique shoyld pe done
regularly once in ¢ : ange of river coyrse by Directorate of Geology and Mining,
Govt. of 1 i 1 ined and rport be submitted 1o Regionat olfice
of MoEF, sgy PCB,
S8, Acopy of v ¥al / focal NGO, i any, from whom SUggestion /
fepresentation h vived while processing the Proposal. The Clearance feqrer shail alsg pe PUt on the

website of the company.
55, State Pollution Control Board shay display 2 €opy of the dearance felter at the Reglonal office, District indusary
Centre and Collector’s office/Tehsiidar's Office for 3p days,

0d 3 copy of the same shall he ferwardag 10 the Regional Office of the Ministry focated jn Licknow, Crea,
State peg.

61. The MOoEF/SEIAA of 40 other competany authority may altee/modity the sbove conditions of stpulate any
further condition in the interast of environment Protection,

62 Canceaﬂnx factual dara Or submission of !amﬂabrkau-d data any failure ¢ Comply with any af the sonditions
mentioned above may resilt in withdrawal of this dearance and altract action under the Brovisions pf
Emvironmeny [Protection) Act, 1986, ;

63 Any 0peal azaing this Envitonments tlearance shall lie with th i “on Tribunat, Preferray, within

64. Waste warer from potable use be coli
65, During tha school Opening and clggi

B6. A width of ROt fess than o meter ; i i estricted for HNg activities fr om river bank,

A condition can pe impased that m rwer bank
You  shalt A0 ensure (h t of any no-development wone a4
mquwed/prc:cnbcd/idmnhed unde iy deem to be Cancelled,

it THESOTCIlY dierm

Y 3pEaal againct this EC abait e 4 period of 30 days ag

Rt ection 16 of th
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65

E.C. for Sang/Morrum Mining irom iver Belwa in Gata No.- 321 G4 ot Vilage -Salemapur, Tehsil-Moth, District - Jhansi, 1.7,

The project proponent will have to subemit approved plans and proposals incorporating the conditions
specified in the Enviconmental Clearance within 03 months of Issuance of this clearance. The SEIAA/MOEF reserves the
right 1o revoke the environmental clearance, If conditions stipulated are not implemented 1o the atisfaction of
SEIAR/MOEF. SEIAA may impose additional enviranmental conditions or modify the existing ones, if necessary,

This is to request you to take further necessary action in matter as per provisions of Gazette Motification No.

5.0, 1533(E) dated 14/09/2006, a5 amended and send regular camphance reports to the authority as prescribed in the
aforesaid notification. # giilh WDy

4""-

Member Secretary, SEIAA
Bl Mo i ‘.....[Pau![SEMﬁL_S_-Mgo!S_n__w_._gug;m
Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
Advisor, 1A Division, Ministry of Eavironment, Forests & Climate Change, Gowt. of india. Indira
Paryavaran Bhawan, Jor Bagh Road, Aligan], New Qethi.
3. Additional Director, Regional Office, Ministry of Environment & Ferests, [Contral Region}, Kendriva
Bhawan, 5th Floor, Sector-H, Aligan;, Lucknow.
4. The Member Sacretary, LLP. Pollution Contral Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow. :
5. District Magistrate, Jhaasi, U.P,
Director, Department of Geology & Mining, U.P. Luckaow
7. Cepy for Web Master/Guard file,

4

{Ashish Tiwarl)
Member Secretary, SEIAA
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